














I view of the above, we hereby order for lquidation of the

Lorporate Debtor namely M/, Energex Systems India Private

Limited and Ms, Rajalakshmi Vardarajan having [Reg No. IBBI/IPA-

QAVIP-NOOO145/2017-2018/11597) is appointed as the Liquidator of

the Corporate Debtor to carry out the liquidation process subject to

the following terms of the directions,

a)

The Liquidator shall strictly act in accordance with the
Provisions of IBC, 2016 and the attendant Rules and

regulations including Insolvency and Bankruptey (Liquidation

Process) Regulations, 2017 as amended upto date.

b)  The Liquidator shall issye the public announcement that

the Corporate Debtor is in liquidation. In relation to officers/
employees and workers of the Corporate Debtor, taking into

consideration Section 33(7) of IBC, 2016, this order shall be

deemed to be a notice of discharge.

) The Liquidator shall investigate the financial affairs of

orporate Debtor particularly, in relation to prgferentia-l
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e Liquidator shall submit a Preliminary roport to this

Tnbunal within 75 (SEventy-Hive) days fram the liquidation
Sommencement date as per regulation 13 of the Insolvency

and Bankruptcy (Liquidation  Process) Regulations, 2016.
Further such other or further Pt as are requited to be filed

under the relevant Regulations, in addition, shall also be

duly
this Adjudicating Authority.
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